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SHRI R. K. -MHALGY. The targ!ts
fixed by the Planning Commi¢sion in
‘respect of energy and steel have been
-changed even before they have been
discussed with the State Governments.
The meetings between the Energy and
-other Ministries have not resulted in
any progress in so far es definite in-
creage in production of energy and
-steel is concerned. May I know, why?

SHRI MORARJI DESAT: Who said
‘this, I do not know. Energy, which
was being produced upon only 1400
mw in UP. now has come to 1800.
How does he say that it has not in-
creased? This is the position in all
the States practically.
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THE MINISTER OF INFORMA-
TION AND BROADCASTING (SHRI
L. K. ADVANI): (a) Yes, Sir.

(b) Vacancies reserved for Schedu-
led Castes and Scheduled Tribes are
treated as reserved for the respective
categories, but are inter-changeable
only in the third year to which the
vacancies are carried forward.

(¢) The post in question was re-
served for Scheduled Tribes candidate.
The question of considering Scheduled
Caste candidate for the pest did not
arise as the vacancy dig not fall in
the third year of its being carried fovr-
ward and was thus not inter-change-
able.

(d) Does not arise.
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-that point is carried forward, it is not
abolished, and it ig carried forward in

“the third year. After this if still a
Scheduled Tribes candidate is not

avaijlable, thep it will be given to a.

Scheduled Castes candidate.
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SHRI L. K. ADVANI: I have alreay
stated that that particular post was
dereserved. It has been fllled up. But
that point has been carried forward.

(Interruptions)

SHR] VASANT SATHE: I think
this is a glaring instance of injustice
and violation of rules, as has been
pointed out by the hon. Member, Shri
Ram Vilas Paswan. If this vost was
reserved for Scheduled Tribes and
within three years if you do not get
a Scheduled Tribe candidate, the?
according to the Government, u would
be interchangable and open for &
Scheduled Caste candidate. The prin-
ciple is that if there is to be an inter-
change, it hag to be between the Sche-
duled Castes and Scheduled Tribes,
who both belong to backward commu-
nity. I would like to know how is it
that before three years are over, tak-
ing advantage of some technicality,
you dereserved it and filled it up with
a candidate who does not belong either
to Scheduled Caste or Scheduled Tribe
and who has lesser qualifications than
the Scheduled Caste candidate. If you
had to fill it up, why did you not pre-
fer the Scheduled Caste candidate who
is duly qualified? How cap the Gov-
ernment get away by saying that they
deserved it and filled it up with an
outsider and yet they are going to
carry it forward after it has been
dereserved? This s mislndins the
House. ) .
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SHRI L. K, ADVANI: I will explain.
In this matter, very sirict ind ' detailed
instructions have been laid down be-
cause. .. (Interruptions)I am willing to
have a second look at the whole prob-
lem. There is no problem about that.
But I would like t, make it clear that
this inter-changability of a Scheduled
Tribe seat to a Scheduled Caste seat
is after carrying it forward for three
years. But there is no provision say-
ing that before these three years are
over, it cannot be deserved because. ..
(Interruptions)
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SHRI L. K. ADVANI: I have taken
due notice of the feelings of this House
in this matter.
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There is no point of order. (Interrup-

tions).
Mr. Kachwal, pleased take your seat.

SHRI L. K. ADVANI: I have taken
due notice of the sentiments of the
House and will have this matter re-
examined. (Interruptions).
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SHRI L. K. ADVANI: We have re-
cognised some Scheduled Caste and
Scheduled Tribes' Associations: I will
have to find out which, exactly they
are. But due notice was given to all
the Associations, and it was advertised
in the papers also.

(Interruptions).

MR. DEPUTY.SPEAKER: Yes, we
go to the next guestion.

Report on plany for improvement of
facilities in Calcutta and Haldia
Ports

*517. SHRI CHITTA BASU; Will
the Minister of SHIPPING AND
TRANSPORT be pleased to state:

(a) whether Government have ask-
ed the authorities of the Calcutta Port
to submit a report to Government on
their Plans for the improvement of
facilities in Calcutta and Haldia dur-
ing the Sixth Plan period;

(b) if so, whether such a report has
since been received by Government;

(c) if so, salient featureg of the re-
port; al

(d) action taken thereon?

THE MINISTER OFP STATE IN
CHARGE OF THE MINISTRY OF
SHIPPING AND TRANSPORT (SHRI
CHAND RAM): (a) to (d). The
Working Group opn Ports constituted
in October 1977 made certain recom-
mendations for port development for
the period 1978-—83. The FPlanning
Commission suggested a review of these
recommendations. To facilitate this
review, the Major Ports were asked
to indicate their revised requirements.
In pursuance of this, Calcutta Port
Trust has submitted certain rroposals





